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To:

Mr. Narender Pal Singh
Counsel for the Applicant.

Sir,

We write to you as counsel for PepsiCo India Holdings Private Limited (“Respondent No.3”).

As and by way of advance service, please see attached the Reply on behalf of Respondent No. 3 in
the subject proceedings. 

We request you to acknowledge receipt of the same.

Regards,
Sahir Seth
Senior Associate
JSA Advocates & Solicitors

3rd Floor, Tower C, World Trade Centre
Nauroji Nagar, New Delhi - 110029, India
T: +911143110619  M: +919650405280  B: +911143110600
www.jsalaw.com  sahir.seth@jsalaw.com

Please consider the environment before printing.

﻿CONFIDENTIALITY INFORMATION AND DISCLAIMER

This communication being sent by the offices of JSA is privileged and confidential and is directed to and for the use of the

addressee only. If this message reaches anyone other than the intended recipient, we request the reader not to reproduce, copy,
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